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RB. CALCUTTA HIGH' COURT 
JUDGMENT ON PAYMENT OF 
BONUS TO  L IC EMPLOYEES

SHRI S. M. BANERJEE (Kaipur) :
I have alieady'L written to you.

MR. SPEAKER : I have rot accepted 
it. Nothirg^will go on record.

SHRI S. M. BANERJEE : The other 
<*ay when this quuticn was railed, the 
Ch ail man. Shri Ishaque Sambhali. was there 
in the chaii ■ I got a message fr< m Cal­
cutta fKir. xn> her. frierd. Shri & mnath 
Chatterjcc that the Calcutta High Court 
has held that non-payment of borus to the 
L IC  employees is mala fide ard illegal and 
has stated that the LIC employees are en- 
titled to bonus. When I Taifid the matter 
in the House, the hon. Minister of State for 
Law and Justicc. Dr. Seyid Muhammad was 
there—he [ is also here row— aT-d 
the Chairman directed him whether he 
had any irformation to that iffect. He said 
that he hadfno irformaticr hut he would 
inform the He UJe. Or the basiscf this I 
tabled a Call attei tic r  xrcti<r a i '.I lir te  
also lert a > nice un ’.eT Rules 377 1 ut I 
ha\e r.ot received ary reply whether jc u  
ha%e rejcctcd it cr rot. Bccaufe the 
other Howe has rot adopted the Bill, the 
mischief that was done in this House is 
likely to be repeated in the other Hcuie. 
There cannot be any; ccr tempt of Court. 
This is a continuirg ca?e ard the law of 
aub judice does not apply. The Calcutta 
High Court has definitely given a verdict 
in favour of the employes, that this is 
mala fide and illegal. That is why I want 
you to direct the Law MiristeT to apprise 
the House about the matter. Either the 
Finance Minister or the Law Mir ister 
should make a statement.

MR. SPEAKER : I have not accepted 
it. But, if the Minister is willing to nuke 
a statement* he can uo so.
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SHRI S. M. BANERJEE : If the
Chairman has directed, it has no validity ?

MR. SPEAKER : If any judgment is 
given on any matter in the High Court, 
that matter cannot be a point o f  calling 
Attention in the House. As a Call Atten­
tion, I have not aooepted it. But nothing 
prevents the Minister if he wants to make a 
statement on his own.

SHRI S. M. BANERJEE : He has 
to make a statement.

MR. SPEAKER : That is a different 
matter.

SHRI DINEN BHATTACHARYYA 
(Serrmpore) : You can- draw his atten­
tion.

MR. SPEAKER: I will consider 
that.
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MARRIAGE LAWS (AMENDMENT) 
BILL—Contd.

MR. SPEAKER : The house will now 
ake up further consideration of the 
Marriage Laws (Amendment) Bill.
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MAY 28, 1976 Marriage Laws 1 8
(Amndt.) Bill


